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in h ) it A G e s i shail be woitied
N he manrne, hicare terein. | e and shail be o
4.‘F01:m of intimationg and notice.
lnumatmns

Und Lechions 61, 62 ang A%
and nogees tider Sectiong 61, '

FeSPocti U, . , 02, 6301} and 63(2) of the Act, shal!
'\L;r}?;;t;:‘t};f; "i‘ b\“;““ ”[]\ v and VI annexed 1 these rules with such
P1S as may Cressary to suil each case
N th\i ‘l\f%ls‘!e_;':f finrs,. The Register of Firms shall be in Forn:x A annexsd
o oe rules. The name of, ang the particulars relating to, a firm shall be
critered thevein i the order of its registration ana se
the case may be. Fach firm shail be Sssiyned a ek
coOmmencing and ending witly 4 calerider yeay
shall be entered in the register the page’
carserned and shajl be Spoed o R =
& Amendment of entries in Ragisier.—\When an enbry inade in the
Register of Firms is to be amended, the amendment shal! e shown by means
of 2 cuitable note in the red ik in the remarks column Opposite to the entvy
concerned and the new entry shall be made at the end of the then existing
entry or entries with fuitable Cross-references.

7. Protest 2gair st entries in Register—Where any partner or other
Person intercoicd meakes a protest in writing to the Registrar disputing any
=ntry made in the Reister of Firms, the Registrar shaii record each protest ang
“eto in red ink in the remaris column against the disputed

entry. :

@Qndex to the Register of Firms.— a) Anindex to the Register of Firms
shall be prepared in English on loose sheets lettered alphabetically, and shall
contain the particulars shown in Form B annexed to these rules. A fresh index
shall be prepared for each calender year. The name of wach firm shall be

indexed as soon as the entries relating thereto are made in the Register of
Firms.

parate page or pages as

in a consecufive series
te of every document filed
pages allotted to the

(b) After all the firms registered in a yezr have b
sha'l be checked by the Registrar who shall
check and the Pages shall then be numbere

cen incexed, the index
d: a certificate in token of suc
d in'ink.

(c) The index for cach year shall,

after the yearly check, be bound
volume or volumes or convenient size.

into
9. Certificate of registration and iling of ducumen(s.—(a) Upon the
registration of a firm, the Registrar shall

grant to the firm a certificate in Form
C annexed to these rules, and on the filing of zny document required to he

filed under the Act, he shall srant lo the person filing it a certificate in Form
D annexed to these rules.

(b) On every document filed under this Act,

, the Regisirar shall endorse
the .'o.’lowing particulars, namely,—

(a) the number borne by the firm on the register;

(hY o maean o

SAAR PAAT S SBTARTIVI D Fie, L2 T fy e

iy PSS bt e o s

2 e description of the ducument

i = 1ha serial number of thedocament; and

(e} the date of filing.

The Registrar shall
decument

() If there is no tpace on the décument for ¢
teferred to in clause (b), the entry shali be made on
shail he attached to the document and 2 vote of the ¢

CCuttient jtu.|# 1 signed by the Regisirar

ais0 affix his sighature and the seal of his office to such

ntering the particulars
a separate paper which
act shall be made on the

e file shall by Mamntained in respet

g theteto received trom time tu

y the Asiray, stia, ment shall be filed by the Regisirar.
unless the fee Presait-d therefor has been paid. ' .

‘11. Account of a- 1 receipt for.fees.

the Registrar’s Office 57 || be maint,

A receipt in Form  shall be gr.
12. Inspection o* original doc
may, on satisfying the Registra

amessthed &

iz by the R

—An account of all fees received in
ained therein.

anted in respect of every fee received.
uments.—'Any person interested in a firm
r of such interest and on payment of the
2, inspect the original documents relating to the firm filed with
th Registrar. § : 5

13. Application of copies to be in writ
under Section 67 of the Act shall be in v iting on judicial paper.

14. &25l.—The seal used by the
of Firms, Punjab”.

ing—Every application fora copy

Registrar shall bear the words “Registrar

15. Preservation and elimination o
Register of Firms and index thereto shall be preserved Permanently. All other
records, including the statements veferred 1o in Section 58 may be destroyed
on the expiry of the five years irom the date of the dissolution of the firm
conceme;.i .

\1/6{' Translations to be furnished where orj
document required to be filed under the Act or
is not in the English language, a translation
certified as correct by at least one p
furnished along with each copy of s

f registers and records.—The

ginal not in English,—If any
any portion of such d()cumenl_
of such document of portion, .
artner (or his aulhorismlaag{:ﬁt).v she¥ be
uch document or-portion.

17. Office hours.—The office of the Re
business (Sundays and authorised holidays
11.00 am. and 3.00 p.m., except on Saturd

gistrar of Firms shall be open for
excepted) betwe 3 tie hours of

ays, when it shiall be open betwei

the hours of 11.00 a.m. and 1.09 p.m. - & 4 "
18. Administration Report.—Tle Registrar shall submit to “he Slard

Government 5o as tc reach them on of before the 5th of June in
report on the working of the Indian Partnerchin s oo

<ach year, a
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FOlwv !
Filirg Fee Rs 3
Application tor registration of tirm by the name’
Presented to the Registrar of Firms to filing by
We, the undersigned, being the partners of the FIrM e eerene hereby
apply for registration of the said firm and for that purpose, supply the following
particulars, in pursuant of Section 58 of the Indian Partnership Act, 1932.
The firm’s name.. ..................
Place of business (a) Principal place

(b) Other places

Name of partners? Date of juining Permanent address

in full the b in full

1.

2.

Duration of the firm

Station :

Date : Signature of the partners
or their specially authorised agents

I son of. years of age, of. religion, do

hereby declare that the above statement is true and correct to the best of my
knowledge and belief.

Signature....

1 son of. vears of age Of....eeeeee. religion, do
hereby declare that the above statement is true and correct to the best of my
knowledge and belief.

WINESS. ooocovieienienens Signature...........co.......

N.B.—This form must be signed by all partners or their agents specially
authorised in this behalf in the presence of a witness or witnesses who must be
either a Gazetled Officer, Advocate, Attorney, Pleader or Honorary Magistrate.

{ere enter the name of the firm.
ere enter the name of Lhe firn.
ny partner is a minor the fact whether he is entitled to the benefit of partnership should
>t out herein.

S

Somm e
ST e A e

SiSIENE

s

HAE PF RTHFASHIP (RECIS #aln B Rall Uil

FORN 11 ) :
Filing Frv K

e e

Stalesnent ot ailesation m the came ol the 13
location of the principal place of business
Presented to the Registrar of Firms for filing Dy
We, the undersigned, being the partners of the firm! ... 2 »ht’ﬂtb‘y
supply the following particulars in pursuance of Section 60(1) of the Indian
Partnership Act, 1932.
Name of Finn

Previous name : New Name

Principal place of business

Previous piace New place

Signature of the partners or
their specially authorised agents
| son of years of age, of religion, do
hereby declare that the above statement is true and correct to the best of my
knowledge and belief. . ;

Datepiimn.
Witness.......cooveues * Signature.........c........
1 son of years of age, of................religion, do

hereby declare that the above statement is truc and correct to the best of my
knowledge and belief.
Dato..iieeenna

Witness......occeevvniunns Signature....ouoene.
FORM 1
(See Section 61)
Filing Fee Re. 1
Intimation of change in the place of business
(other than principal place of business)
Presented or forwarded to the Registrar of Fiems for filing by.c...........
Under Section 61 of Indian Partnership Act, 1932, intimation is hereby
given that the changes specified below have occurred in the place of business
of the firm2 K
Date of chanpe

1. Here enter the name of the firm.
2. Hereenter the name of the firni.
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T NS Him had diveontii Ly st e dinon Gt e Fert
{2) The firm hos hegun o carie ag e
Dialtoi . CEUELD BANDer A Napte o, AR U
ST
Date.... ... .. Sighature of ary partner ot X L
agenl of the firm
N.B.—Strike oul nem not required.
-FORM 1V
(See Section: 62 ‘i.t.a-tio;w E
Filing Fee Re. 1 : ) R :
, Date Sigiiltire o thic s conhimueng,
Intimation of alteration in the name or permanent address of partner ; or outgoing partner or of his
Presented to the Registrar of firms for tilig by, s.pu:lally autharisedd .15.,(-nl
Under Section 62 of the Ind:an Partnership Act, 1932, intimation is hereby (2) The tirm?2 ...has been dnwyh ed with L’fuct fromy thee..
given that the change specified below has occurred in the name or/and Staticn. 5
permanent address of partner in the firm.! 2 :
Date - Signature of the person who was
4 perse
Name of partner : ; a partner immediately before
...... the dissolution or of his
Previous name (in full) New name (in {uli) ; specially authorised agvnt
Address of partner N.B.—Strik2 out item not required ;
| : -
Previous address (in full) Present address (in full)

FORM VI
[Ser Section 63(2))

Signature of any partner or Filing Fee Re, 1
agent of the firm. Notice of election by person admitted to the benefit of
partnership on atlaining majority
~ Presented to the Registrar of Firms for tiling, by...

» N.B.—Strike out item not required.

FORM VvV

A Under Section 63{2) of the Indian Partnership Act, 1932, notice is hurcbv = :
P piven that. admitted  to the benefits of  partnershi in the
[See Section 63(1)] , z;';'r\rln[‘ : having now attained m |.<)rﬁ\ cleets to llwemm:/L;gcls nol to T
Filing Fee Re, hemme a partner of the said firm. 5
Notice of change in the constitution of the firm or of the ' Station.,................. P f
dissolution of the firm 55 o
sented to the Registrar of Firms for filing by.... Date................. Signature of the person clecting

¢ X or-of his authorised apent -
T becuon 63(1) of the Indian Partnership Act, 19"32, notice is hereby
(RSN S e MG V1
< the name of the firm.

1. Hereenter the name of the finn
2. Hereenter the name of th firm,
3. Hereenter the name or e g

PR S ERPE
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THE INDIANM PARTHERS P AL 0 FORME
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FORM A

. oenemimme 30w anmi-02 -0
1oee Kuale o)

Register of firms
1. Serial number of firm
2. Name ol tirm
3. Date of registration
4. Duration of the firm

5. Address

Address

Date of change Remarks

6. Partners—

Name of pariners Address Date of Remarks
Jaining Ceasing

Serial number of the Name of the document  Dale of filing document Signalure of Registrar
document

Name of firm :

Serial number of the Signature of Registrar

Name of document Date ol iing
N docurment

FORUS| THE SRR S LRTUEASHIP 4 1) 4 F S
Rl . S ae- $Ut S Smer wr & swvan
FORM 8
[RUREY)
Index 1o the Register of Lirms
Fimrame  Namesof  Pnncpalplace of  Voumenuaber  Fustpagu b S ipmine
partners business. enly become on
the Hepgisten
1 2 3 1 5 i :
FORMC

(Sev Rule v)

Acknowledgement of Registration of Firms

The Registrar of Firms, Punjab, hereby acknowledges the recelpl ul the
statement prescribed by Section 58(1) of the Indian Partnership Act, 1912 The
statement has been filed and the mame of the tirm ..has been entered
in the Registrar of firms as No. 2

(SEAL)
fullundur Registrar of m‘mp
Dated.....cceeeercemncecthe day Ofccciiricivnnnnns 9.5 A
’ Registrar @f
FORMD
[Sev Rule Y(a)]

Memorandum acknowledging receipt of documents

The Regjstrar of Firms, Punjab, hereby acknowledges the recalpt

2 document E .. inhas
undermentioned and intiniates that it been.
documents they have

pursuant to the Indian Partnership Act, 1932,

document

(Here enter description of
documents

Station..

1. " Here enter the name of the firm
2. Inthe original Rules the wards “Lahore” oduered,

- 1R8)
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FORM E
(See Rule 13)
Receipt for fees
Received from.................the sum of

Rupees (in words)................. being the
{2 2218 7o) RN SRR A I ) Rs. P.

Filing statement
Filing notice
Inspection of

Copy of {number of wbrds)
Total

Station............ o
Dated.... ... .. Registrar of Firins
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